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INTRODUCTION 

I, the Chairman,' Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this Thirtieth Report (Sixth 
Lok Sabha) on Action Taken by Government on the rocemmenda-
tions contained in their Fifth Report (Sixth Lok Sabha) on the 
Ministry of Railways (Railway Board)-Reservation for, and em-
ployment of, Scheduled Castes and Scheduled Tribes in the Work-
shops of South Eastern Railway and also award of Petty contracts to 
Scheduled Castes and Scheduled Tribes in the South Eastern Rail-
way. 

2. The draft Report was considered and adopted by the Committee-
at their sitting held on the 21st March, 1979. 

3. The Report has been divided into the following Chapters:-

I. Report. 
II. RecommeadationslObservations which have been accepW 
by Government. 

III. RecommendationslObservations which the Committee dd not-
desire to pursue in view of the Government's replies. -

IV. Recommendations/Observations in respect of which repUes 
of Government have not been accepted by the Commi'ttee 
and which require reiteration. 

V. Recommendation/Observation in respect of which final reply 
of Government has not been received. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Fifth Report (Sixth Lok Sabha) of the 
Committee is ~ n in Appendix. It would be observed therefrom 
that out of 23 recommendations made by the Committee in the Fifth 
Report, 6 recommendations, ie." 26.1 per cent have been accepted by 
Government; the Committee do not desire to pursue 8 recommenda-
tions, i.e." 34.78 per cent of their recommendations in view of Govern-
ment's replies 8 recommendations, i.e., 34.78 per cent in respect of 
which replies of Government have not been accepted by the Com-
mittee and which require reiteration; and 1 recommendation, i,e., 4.H 
per cent in respect of which final reply has not been received from 

Government. 

NEW DELHI; 

April 3. 1979. 

Chaitra 13, 1901 (S). 

RAJlDHAN, 

Chain'l'l4f&, 

Committee on the Weljtzr'e of Scheduled 

Cute. cmd Scheduled Tri*. 

y 



CHAPTER I 

REPORT 

I. 

This Report of the Committee deals with action taken by Gov-
ernment on the recommendations/observations contained in the Fifth 
Report (Sixth Lok Sabha) on the Ministry of Railways (Railway 
Board)-Reservations for, and Employment of Scheduled Castes and 
Scheduled Tribes in the Workshops of South Eastern Railway and 
also award of Petty contracts to Scheduled Castes and Scheduled 
Tribes in the South Eastern Railway. The Report was presented to 
both the Houses of Parliament on 19th December, 1977 and the 
Ministry of Railways (Railway Board) were requested to furnish 
Government's replies to the recommendationslobservations contained 
in the Report within three months, i.e., by 31st March, 1978. The 

Ministry of Railways (Railway Board), however, furnished the action 
taken replies in September, 197'8, i.e., six months lafe of the stipulated 
time. The Committee cannot too strongly stress the need of furnish-
ing action taken replies within the stipulaJted period of three months. 

1.2. In para 19 of their Fifth Report, the Committee had recom-
mended that the Liaison Officers, Personnel Officers and other con-
cerned persons responsible for maintaining the rosters in the South 
Eastern Railway Workshops should undergo a refresher course for 
the proper maintenance of rosters and for that pU'rpose utilise the 
services of the Commissioner for Scheduled Castes and Scheduled 
Tribes who had agreed before the Committee to arrange such a refre-
sher course. 

1.3. In their reply, dated the 30th September, 1978, the Ministry 
of Railways (Railway Board) have stated that the Chief Personnel 
Officer of the South Eastern Railway functions as the Liaison Officer 
for the Railway as a whole in regard to implementation of the reser-
vation rules for Scheduled Castes and Scheduled Tribes. He is 
assisted in the discharge of his functions by the officers of the Per-
sonnel Branch at appropriate level. 

1.4. The Commissioner for Scheduled Castes and Scheduled Tribes 
who was asked by the Committee to examine the rosters pertainin, 
to Class m and class IV posts for the year 1975, in Kharagpur Work-
shop, had reported a lot of irregularities in the. maintenance of ros-
ters by the .workshop authorities. The Committee, therefore, feel 
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it necessary for the staff concerned to undergo a refresher course for-
the maintenance of rosters. The Committee, therefore, reiterate,. 
their earlier recommendation. 

1.5. The Committee in paras 26 .and 27 of their Report had observ-
ed that the percentage of Scheduled Caste and Scheduled Tribe em-
ployees in the South Eastern Railway Workshops after such a long. 
time during which the reservation orders had been in existence and 
even after the Crash Programme for the recruitment of Scheduled 
Castes and Scheduled Tribes in November, 1975 was disappointing. 
In the view of the Committee, a number of posts which in the ordi-
nary course should have been reserved and gone to the Scheduled 
Castes and Scheduled Tribes seem to have been filled by general can-
didates thus depriving a large number of Scheduled Castes and 
Scheduled Tribes of their due share in the services. 

1.6. The Ministry of Railways (Railway Board), in their reply' 
dated 20-9-1978, have stated that out of a total of 10,395 Class III 
employees in all the workshops of South Eastern Railway as on 
1-6-1976, 8,365 employees were on the rolls of Kharagpur Workshop 
alone. Over 7500 of these employees in tlie Kharagpur Workshop 
belonged to technical categories and the rest to the non-technical" 
categories in Class III services. The representation of Scheduled 
Castes in the techinal categories was .6 per cent .in the non-technical 
categories, 10.3 per cent. In the ca,se of Scheduled Tribes, it was 
3.5 per cent in the technical categories and 2.2 per cent in the non-
technical categories. These figures would illustrate that the defi-
ciency in the case of Scheduled Castes has been mostly in the techni-
cal categories which is chiefly due to the fact that the Scheduled 
Caste candidates with the requisite technical requirement[qualifica-
tion were not available. Similar is the case with regard to the re-
presentation of Scheduled Tribes. 

As regards the observation that a number of posts which in the 
ordinary course should have been reserved and provided to Schedul-
ed CasteslScheduled Tribes, but seem to have been filled by general 
candidates, it has been stated that where Scheduled CastelScheduled 
Tribe candidates are not available, the reserved vacancies are ftlled-
after de-reservation. Such de-reservation is permissible. The 
vacancies so de-reserved are carried forward to ~ nt years. 

1.7. The Committee are not satisfied with the reply given by the 
Ministry of Ral1waYII (Railway Board) that Scheduled Castes and' 
Scheduled Tribe candidates 'with requisite technical requirement 
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qualification are not available. There is no dearth of ~ i  ~h  .. 
duled Caste and Scheduled Tribe candidates. The Committee feel 
that essential tlteps which were required to be takeD to flll these 
vacancies were not taken. The Committee would like the Ministry 
of Railways (Railway Board) to institute enquiry into the matter 
and find -Gut the lapses which have resulted in not flUing the reserved 
vaeancie:> and iDitiate disciplinary action against those who are 
found responsible for such lapses. 

1.8. In para 61 of the same Report, the Committee had expressed 
their unhappiness about the wtfrking of the Railway Service Com-
mission, Calcutta and had recommended that the Ministry of Rail-
ways (Railway Board) should go into the powers, functions and 
working conditions of the Railway Service Commission and !mggest 
suitable measures necessary for its efficient functioning. 

1.9. In their reply dated 30-9-1978, the Ministry of Railways 
(Railway Board) have stated that the Railway Service Commission 
at Calcutta functions on the same lines as the other Railway Serv;ce 
Commissions and the powers delegated to the Commission at Cai-
cutta are the same as those delegated to the other Commissions. 
'nJe Ministry had also received complaints in the past about delays· 
on the part of the Service Commission at Calcutta. The Commis-
sion has since been re-organised by effecting changes in the incum-
bents of the posts of Chairman and Member-Secretary and there 
has been npticeable improvement in thl:! functioning of the Com-

mission. 

1.10. The Committee are not satisfied with Government's reply 
and reiterate tbeir earlier recommendation that the Ministry of Rail-
ways (Railway Board) should go into the powers, functions and 
working conditions of the Railway Service Commission, Calcutta 
and suggest suitable me_ores for its emcient functioning. 

1.11. The Comm:ttee in paras 84 and 85 of the same report had 
observed that a large number of vacancies reserved for Scheduled 
Castes and Scheduled Tribes in Class III and Class IV have been 
carried forward and consequently de-reserved by the South Eastern 
Railway Workshops, Kharagpur during the years ~7 , 1974 and 19?5 
as a matter of course without following the prescrlbed o ~  m 
this regard and had urged {he Ministry of ~  (Ral1way 
Board) that before a reserved vacancy was carned forward and 
de-reserved, the procedure as laid down in the 'Brochure on Reser: 
vation for Scheduled Castes and Scheduled Tribes in Railway Ser 
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'vices should be meticulously followed. The Committee had further 
recommended. that all proposals for deservatlons should have the 
prior approval of the Ministry O! Railways (Railway Board). 

1.12. The Ministry of Railways (Railway Board), in their reply 
·dated 30-9-1978, have stated that the functions of the Railways 
in o ~ operation of trains, maintenance of Permanent Way' and 
Signalling eqUipment and rolling stock. In the context of the em-
phasis ' on speed of operation. Safety of passengers and goods and 
implementation of plan projects and other schemes, there is utmost 
'need to fill vacancies expeditiously in the operating and technical 
·categories. The Department of Personnel and Administrative Re-
forms have, agreed to the General Managers o:fi the Zonal Railways 
continuing to exercise the authority to dereserve reserved vacancies 
in the technical and operating categories in non-gazetted Railway 
'services. 

1.13. The Committee desire that no vacancy, technical or non-
technical, shouJd be carried forward without first de-reservation and 
. De vacancy should be de-reserved without taking essential steps for 
de-reservation as laid down in the Brochure on Reservation for Sche-
duled Castes and Scheduled Tribes in RaiJw,ay Services. The Com-
mittee, therefore, reiterate their earlier recommendation. 

1.14. In paras 104 and 105 of their Report, the Committee had 
recommended that reservations. for Scheduled Castes and Scheduled 
'Tribes should be provided in the award of catering and vending 
contracts, book-stalls and other petty contracts on the South Eastern 
Railway, as also other Railways, equivalent to the percentages of 
reservations in force for them in the Railway Services. 

1.15. In their reply dated 30-9-1978, the Ministry of Railways 
(Railway o~  have stated that in the allotment of. small cater-
ing/vending contracts up to half-a-unit, Scheduled Castes Rnd Sche-
-duled Tribes' are given preference and the contract is awarded 
straightaway to them if they are found capable of doing the work 
satisfactorily. 

In the case of contracts, bigger than half-a-unit, they get prefEr-
ence for the award of such contracts, if they are found equal to 
other applicants in competence to menace satisfactorily. 

As regards allotment of book stalls on the Railways, as per the 
policy prescribed, all fresh future allotment of bookstalls are reserved 
exclusively for unemployed Graduates, their co-operatives/AssocI a-
. tions/Partnerships and the co-operatives of actual workers/vendors 
;attached to bookstalls at the Railway stations. 
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The basic censideratien in awarding catering/vending and book-
stall centracts is to provide satisfactory service to the passengers. 
It is, therefore, necessary that the candidates should have requisite 
experience, financial stability, etc. against this backgreund it will 
not be possible to reserve any percentage ef tne contracts in favour 
ef any particular community. 

1.16. The Committee desire that th" Ministry of Railways (Rail-
way Board) should re-consider the policy regarding award of petty 
('ontracts on the Railways to the members of the Scheduled Castes 
and Scheduled Tribes and ensure that they get their due share in the 
allotment of small cateringivending contracts up to half-a-unit and 
also bigger than half-a-unit. The Committee, therefore, reiterate 
their earlier recommendation. 

1.17. The Committee in para 106 of their same repert had asked 
the Ministry of· Railways (Railway Beard) to. examine the feasi-
bility of exempting the Scheduled Caste and Scheduled Tribe appli-
cants from depositing the security money fixed fer tenders and had 
recommended that a Scheduled Caste er Scheduled Tribe Officer 
should be associated in the Committee appOinted to scrutinise the 
applications received by South Eastern Railway for the award ef 
centracts. 

1.18. The Ministry o~ Ranways (Railway Board), in their reply 
dated 30-9-1978, have stated that since the financial stability of the 
contractor is one of the essential criteria fo.r ensuring improved and 
complaint-free service to. the passengers the amo.unt o.f security 
deposit, which constitutes a small fraction of the total investment 
of. the contracto.r, is not co.nsidered to. be a great hurdle even for the 
members o.f the Scheduled Castes and Scheduled Tribes. 

All applicatio.ns fo.r the catering/vending contracts as well as the 
boo.kstall contracts are screened by a Comlnittee o.f concerned 
o.fficers both at the Divisional as well as the headquarters levels. If 
the concerned officers happen to be-members of the Scheduled 
Castes/Scheduled Tribes, they automatically come in the f)creening 
Committee. Mo.reover, these Committees are only o ~ t  
and submit their recommendations to the competent authenty who 
finally examines the reco.mmendations ef the nin~ it~  
and allot the contl'acts to. a suitable candidate en ment. InclUSIOn 
of an officer belonging to. Scheduled Castes(Tribes ~ , ether 
departments in the Screening Committees is neIther feaSIble nor 

necessary. 
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1.19. The Committee do not agree that inclusion of an officer 
belonging to Scheduled Castes and Scheduled Tribes from other de-
partments in the screening committees is neither feasible nor neces-
sary. The Committee feel that in order to safegu'ard the interests of 
Scheduled Caste and Scheduled Tribe candidates, it is but necessary 
that there should be a Scheduled Caste or Seheduled Tribe officer on 
the screening Committees. The Committees, therefore, reiterate 
their earlier recommendation. 



CIIAPTEB U 

:RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPrED BY GOVERNMENT 

Reeommendation No.8 (Para 60) 

The Committee note that recruitment to Class III services in the 
'South Eastern Railway Workshops is made by the Railway Service 
Commission, Calcutta and where that office is not in a position to 
recommend Scheduled Castes and Scheduled Tribes against reserved 
vacancies, the General Manager, 'South Eastern Railway has the 
powers to make recruitment of Scheduled Castes and Scheduled 
"Tribes from the ope-n ma'rket to fill the reserved quota. The Oom-
mittee feel that in spite of the powers with the Gene-ral Manager, 
South Eastern Railway to recruit Scheduled Castes and Scheduled 
Tribes from the open market, to fill the reserved quota, there has 
been no perceptible improvement in the placement of Scheduled 
Castes/Scheduled Tribes in the South Eastern Railway Workshops, 

Reply of Government 

All the Railways including the South E:lstern Railway have been 
advised to exercise wherever required, the authori;y given to the 
General Managers for selecting Scheduled Caste and Scheduled 
,Tribe candidates in Class III services, without reference to the Rail-
way Service Commissions, to n~  observance of the reserved 

quota in favour of Scheduled Castes/Scheduled Tribes. 

[Ministry of Railwavs (Railway Board) No, 7RE (SCT) 15/10, 
. dated 30-9-1978] 

Recommendation No. to (Para 63) 

The Committee would also rei:erate their earlier o n ~ 
tion made in the Fifteenth Report (Fourth Lok Sabha) that the 
Railwav Service' Commission should in ~  a member belonging to 
the Scheduled Castes or Scheduled Trbes. • 

Reply of Government 

A ointment to the post of Chairman and ~ ~ , 
. pp . mission is based on selection by the Umon Pub--

RaIlway ServIce Corn t l' 'bl candidates who satisfy 
lic Service Commission from amongs e 19l e 

7 
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the norms as per the recruitment !rules framed in consultation with 
the Union PL1;blic Service Commissioq,. It is always the Government's 
endeavour to ensure, as far as o i ~, that persons belonging to 
Scheduled Castes/Scheduled Tribes or minority communities aTe 
appointed to one of the two posts in the Railway 'Service Commission. 

There are at prese'nt 6 Railway Service Commissions, one each at 
Allahabad, Bombay, Calcutta, Madras, Muzaffarpur and Secundera" 
bad. 

In the Commissions at Madras, Allahabad and Secunderabad the 
post of Member"Secretary is held by a Scheduled Caste offi·cer 

, 
For the post of Chairman in the Railway Service Commission at 

Bombay which is now vacant, the name cif a Scheduled Caste candi-
date has been proposed to the Union Public Service Commission. 

The post of Member-Secretary is vaca'nt in the Commission at 
Muzafi'arpur. A panel of names of Scheduled Caste candidates is 
proposed to be sent. If the proposals are approved by the Union 
Public Service Commission and Scheduled Caste candidates are 
selected and appointed there will be a Scheduled Caste representative 
either in the post of Chairman or the Member-Secretary in 5 out of 
the 6 Railway Service Commissions. In regard to Calcutta Service 
Commission, whenever the post of Cha;rman or the Membeor-Secre-
tary falls vacant, posting of Scheduled Caste/Scheduled Tribe candi-
dates will be duly considered. 

[Ministry of Railways (Railway Board) No. 78E (SCT) 15/10, 
dated 30-9-1978] 

Recommendation No. 14 (Para No. 67) 

The Committee note that recruitment to Class IV is made from 
open market and from screened casual labour. Applications receiv-
ed for appointment to Class IV categ-orle-, are screened by a Commit-
tee of three officers-two from the Railways and one from outside. 
In order that there are no complaints that Scheduled Caste and Sche-
duled Tribe" ~  lahnuTPTo; 'lrf' loOft·out riurinr: sQreen:ng at the 
time of t"";'" absorption in the regular establ'<::hrnent, th~ Committee 
recommend that there should be one member from amogst the Sche. 
duled Castes and Scheduled Tribes on the screening Committee to 
safeguard the interest of Scheduled Castes and Scheduled Tribes. 
The Committee would also desire that while engagin.!t casual labf'Jur 
it should be ensured that adequate number of Scheduled Castes and' 
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~~  Tribes are taken so that there may not be any difficulty· 
In filhng the reserved quota at the time of their screening for regular 
appointment. 

Reply of Government 

. In the matter of engagement of casual labour, no roster is main-
tamed. However, the recruiting authorities have been asked ~o n~ 

sure intake of Scheduled Castes or Scheduled Tribes to be as far aa 
possible, according to the percentage of reservation in favour of 
SC/ST communities. This has been done to provide for the avail-
ability of Scheduled Castes and Scheduled Tribes at the time of 
screening of casual labour for regular appointment in Class IV 

service. 

The Recruitment Committee/Selection Boards on the Railways 
are co''1stituted by departmental officets of appropriate status n~  
background required to adjudge the suitability of candidates for the 
post for' which recruitmentlselection is made. If a Scheduled Castel 
Scheduled Tribe officer of the requisite status and background is 
available, he is included as a member of these Boards. The Railway 
A ini t tio~  have been asked that while nominating committees 
for acreennig casual labour/substitutes and also while constit'utlng 
Recruitment o itt h~ tion o ~ every effort should be 
made to Include a Scheduled Caste/Scheduled Tribe officer o'n the 

Committee. 

[MInistry of Railways (Railway Board) No. 78E (SCT) 15110, 
dated 30-9-1978} 

Recommendation No. 15 (Para 68) 

The Committee are unhappy to be informed that though it is not 
always possible to include Scheduled Caste and Scheduled Tribe-
members in Recruitment Committees/Selectio'a Boards, however, 
while nominating officers in such o i~t o ~, h ~  
Caste and Scheduled Tribe officers are consldered and mcluded m 
such Committee/Boards, if available. The Committee feel that there 
is at present no dearth of technically qualified Scheduled Caste and 
Scheduled Tribe persons in the Railways and would, therefore, urge 

the Ministry of Railways (Railway Boa:d) t~ ensure that a. h~~
ed Caste or Scheduled Tribe officer is n ~ included 10 ~ t  : 
RecrUitment CommitteeslSelection Boards appomted by the out. 

Eastern Railway 'Workshops. 
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Reply of Government 

Same remarks as for item No. 14. 

:.. .. 
[Ministry of Rallways (Railway Board) No. 78E (SCT) 15/10, 

dated 30-9-1978] 

Recommendation No. 18 (Para 74) 

The Committee note the various concessions/relaxations avail-
able to Scheduled Castes and Scheduled Tribes joining services in 
"the South Eastern Railway Workshops. The Committee regret to 
note that no Scheduled Caste or Scheduled Tribe candidate, during 
the last three years, was cOO'lsidered for appointment with relaxed 
standard and no concession worth the name was extended in his 
favour. The Committee feel that this is one of the reasons for short-
fall in the employment of Scheduled Castes and Scheduled Tribes 
in the services of the South Eastern Railway Workshops. The Com-
mittee hope that all the concessions/relaxations meant for Sche-
duled Caste and Scheduled Tribe candidates will hereafter be ex-
tended to the Scheduled Caste and Scheduled Tribe candidates. 
Such of the Scheduled Caste and Scheduled 'J'ribe candidates as are 
appointed with relaxed sta:ndard will be given in-service on the job 
training to make them proficient in their work and to. bring them 
at par with others. 

Reply of Government 

The observation of the Committee has been noted and instruc-
tions have been repeated to the Railways to extend the concessions! 
relaxations allowed in favour of Scheduled Castes/Scheduled Tribes 
in recruitme'nt. 

[Ministry of Railways (Railway Board) No. 78E (SCT) 15/10, 
dated 30-9-1978] 

Recommendation No. 18 (Para 76) 

The Committee are unhappy to note that only five Scheduled 
Caste Officers have so far been given opportunity for institutional 
training and for attending seminars/conferences even though the 
scheme for providing opportunity to Scheduled Castes and Scheduled 
Tribes for such a training is stated to be in operation !1ince long. 
The Committee hope that the Railways will lay more emphasis in 
nominati'ng more Scheduled Caste and Scheduled Tribe Officers for 
'such training so as to improve their standard of work and to enable 
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-them to complete and take up higher responsibilities in higher 
::posts in due course. 

Reply of Government 

The sponsoring authorities have been advised to give due, con-
:sideration to the cases of Scheduled CastefScheduled Tribe candi-
,dates for specialised training/seminars, etc. in India and abroad. 
"Their cases are considered along with other officers, keepig in view 
the course-content, eligibility conditions, etc. ot the training courses/ 
~ in  

[Ministry of Railways (Railway Board) No. 78E (SCT) ~ , 

dated 30-9-1978] 

1471 LS-2 



CHAPTER m 
RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT-

TEE DO NOT DESIRE TO PURSUE IN VIEW OF GOVERN-
MENT'S REPLIES BUT WOULD LIKE TO KNOW FURTHER 
PROGRESS IN REGARD TO SOME OF THE RECOMMENDA-
TIONS ~ S PER THE COMMENTS OF THE COMMITTEE. 

Recommendation (Sl. No.1, Para 15) 

The Committee regret to note that the authorities concerned in 
the South Eastern Railway are not maintaining the rosters properly 
and in the prescribed form. The Committee would like to emphasise 
that roster is the <mly mechanism and the primary step to give pr0-
per effect to the reservations prescribed and watch the proper place-
ment of Scheduled Castes and Scheduled Tribes in services as per-
the points reserved for them in the rosters. Proforma for rosters and 
detailed instructions regarding maintenance thereof are given in Ap-
pendices II and III of Brochure on Reservation for Scheduled Castes 
and Scheduled Tribes in Railway Services (Secohd Edition, 1976). 
The Comnuttee desire that these instructions should be meticulously 
followed. 

Reply of Government 

Suitable instructions have been issued to the Railway Adminis-
trations for a periodical check of the rosters thoroughly. 

[Ministry of Railways (Railway Board) O.M No. 78E 
(SCT) 15/10, dated 30-9-1978) 

Comments of the Committee 

The Committee note that Ministry of Railways (Railway Board) 
have issued suitable instructions to the Railway Administrations for 
a periodical check of the rosters thoroughly. In this connection, the 
Committee would like to invite the attention of the Ministry of Rail-
ways (Railway Board) to Appendix IV of the Brochure on Reserva-
tion for Scheduled Castes and Scheduled Tribes in Hallway Services 
(Second Edition) where detailed instructions for Cohducting inspec-
tion of rosters have been given. It will thus be seen that iDstructioDB 
are already there. But these instructions have not, and are DOt, 
being followed. The Committee would, therefore, like the Ministry 
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of Railways (Railway Board) to adopt such ,measures as to 'e'll5ure 
that these instructions are meticulously followed. 

Recommendation (Sl. No.2, PIIra 16) 

The Committee have been informed that the Chief Personnel 
Officer in the South Eastern Railway t~  has been appointed 
as the Liaison Officer for the South Eastern Railway to periodically 
inspect each unit and report the progress regarding the intake of 
Scheduled Castes and Scheduled Tribes in the services as per the 
quota reserved for them to the General Manager. Hrl is assisted by 
one Senior Scale Officer at Headquarters and one Assistant Officer 
for each Unit including Workshops. The Committee have also been 
informed ~h t one of the Advisers in the Railway Board, whose 
jurisdiction covers SO'uth Eastern Railway, also visits the various 
units of the Railwayll to see that instructions pertaining to the re-
servations of vacancies in favour of Scheduled Castes and Sche-
duled Tribes, issued from time to time, are implemented. The re-
presentative of the Ministry of Railways (Railway Board) who ap-
peared before the Committee has confirmed that there were a lot 
of irregularities in the maintenance of roster by the South Eastern 
Railway Workshops. He had stated that these irregularities were 
because the staff were not properly trained, and secondly, the 
transfers were frequent. 

The Committee are constrained to observe that mere designating 
Liaison Officer and to periodically inspect each unit and report the 
,progress is not enough. What is needed is concerted action on the 
part of the Liaison Officer to enS'ure due compliance by the sub-
ordinate appointing authorities with the orders and inltrUctions 
pertaining to the reservation of vacancies in favour of Scheduled 
Castes and Scheduled Tribes as per the roster pointS and other 
benefttsadmissible to them. In order to carry out his duties faith-
fully 1t is but essential that he should not only be properly trained 
but should also be in a position to train other personnel i tin~ 
him in the discharge of his duties, for the proper maintenance ot 
rosters. The Liaison Oftlcer shOuld be made personally responsible 
for any default in the implementation of the reservation orders and 
the maintenance of rosters by the units under him. 

Reply of Govel'lUDellt 

The Hallways have been advised that a note should be made at 
the irregularities coming to notice during ~ clieck of rosters and 



steps should be taken to avoid recurrence Of such irregularities. 
The Railway Administrations have been asked to examine the 
feasibility of providing suitable training to the concerned staif of 
the Personnel Branches on the maintenance of rosters and allied 
aspects of working and take necessary action. 

The Commissioner for Scheduled Castes/Scheduled Tribes has 
alsQ been addressed enquiring h~h  it would be possible for his 
organisation to provide training to the staif and officers of the 
Railways on maintenance of communal rosters. The Commis-
iioner's t"eply is awaited. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT) 15/10, 
30-9-1978] 

Comments of the Committee 

The Committee wpuld like to know whether the training pro-
gramme has since been started. The Committee would also like 
to know the action taken by the Ministry of Railways (Railway 
Board) on their recommendation that the Liaison OfBcers Should be 
made personally ~ on i  for any default in the implementation 
of reservation orders and the maintenance of rosters by the units 
under their charge. 

Recommendation (S!. No.3, Para 18) 

The Committee also feel that it is not practicable for one Liai-
son Officer in the South Eastern Railway at Headquarters to inspect 
the various units and Railway Workshops on the South Eastern 
Railway and to do justice to his duties. The Committee, therefore 
recommend that the Ministry of Railways (Railway  Board) should 
designate separate Liaison Officers one for each unit and Workshop 
looking for its recruitment and should set up Cells in each unit and 
Workshop to assist the Liaison Officer to discharge his duties effec· 
tively. The functions of the Cell should beg (i) to insure due 
compliance of the orders for reservation in favour of Scheduled 
Castes and Scheduled Tribes issued from time to time; (ii) to 
scrutinise and consolidate the statistical data in respect of the 
unit/workshop in the prescribed forms; and (iii) to assist the 
Liaison Officer in the effective discharge of his duties. 

Reply of Government 

The Chief Personnel Officer of the South Eastern Railway func. 
tions as t.he Liaison Officer for the Railway as a whole in regard to 
implementation of the reservation rules for Scheduled Castesl 
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Scheduled Tribes. He is assisted in the diJcbarge of his functions 
by the officers of the Personnel Branch at appropriate level. The 
functions of these officers are: (i) to enS'Ure compliance by the 
appointing authorities of the orders and instructions pertaining 'to 
reservation for Scheduled Castes/Scheduled Tribes; (U) ensure 'pre-
paration and submission by the various units of the data relating 
to recruitment and promotion of Scheduled Castes/Scheduled Tri-
bes; and (iii) periodical check of rosters. 

On the 'South Eastern Railway, a special cell under the charge 
of a Sr. Personnel Officer !'unctions at the Headquarters of the Rail-
way, exclusively to monitor the implementation of the reservation 
rules, to deal with grievances of Scheduled Caste/Scheduled Tribe 
employees. In addition, special cells have been opened in each 
Division and also in the Workshop at Kharagpur under the charge 
of an Asstt. Personnel Officer. 'l'he Liaison Officer tuDctions for 
the Railway as a whole and he is assisted by other officers in the 
discharge of his functions. What is need is an effective utilisation 
of the machinery available at the disposal of the Liaison Ofticer 
for carrying out periodical chefks etc., covering all units on the 
Railway. Apart from Kharagpur, the other Workshops on the 
South Eastern Rail way are located at Motibagh, Raipur and at 
Sini. The Workshop at Sini is a Civil Engineering Workshop. 

The total number of staff in non-gazetted categories in these 
Shops is as under:-

Raipur 
Nagpur 
Sini 

Class 111 
933 
723 
374 

Clus IV 
576 
411 
560 

The total strength of staff being small in these Workshops, the 
work of watching implementation of the reservation rules in these 
units can be looked after by the special cell in the Headquarters 
office. The Hailway have been advised accordingly. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT) 15/10, 
dated 30-9-1978] 

Comments of the Committee 

The Committee would like to know the steps taken tor the 
effective utilisation of the machinery available at the disposal of 
the Liaison Ofticer for carrying out periodical checks etc. covering 
all the units on the Railway. 
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Becom ..... Jldation (Sl. No. llt Para M) , 

The Committee recommend that all vacancies should be notified 
to the local or the Regional Employment Exchanges. The total 
number of vacancies to be ftlledand the number of vacancies re-
served for Scheduled Castes and Scheduled Tribes, qualifications 
prescribed for the posts and the concessions/relaxations permissible 
in ~ o  of Scheduled Castes and Scheduled Tribes, should be 
clearly indicated in the requisitions sent to the Employment 
Exchanges. 

Reply of Government 

The Railway Service Commissions are sending copies of Em-
ployment Notices to all the Regional Employment Exchanges in 
the area, besides publishing the notices in the newspapers. These 
notices contain the information indicated by the Committee. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT)15/10, 
dated 30-9-1978] 

Comments of the. Committee 

Copies of advertisements may also be forwarded to the Secre-
tariat of the Parliamentary Committee on the WeUare of Sche-
duled Castes and Sched'll1ed Tribes for circulation among the 
Members of the Committee. 

Recommendation (SI. No. lZ, Para 65) 

The Committee desire that the Railway Service Commission, 
Calcutta, and the Liaison Officer of the South Eastern Railway 
Workshops should maintain close liaison with the I.I.Ts. and 
I.T.Is. for the recruitment of skilled and semi-skilled personnel for 
the Railway Workshops. 

Reply of Government 

The Railway Service Commission, Calcutta does not recruit the 
skilled and unskilled staff required for the workshops. At present 
there is no recruitment to skilled artisans, as semi-skilled staff are 
promoted as skilled artisans. Direct recruitment to the category 
or skilled artisans is undertaken only when semi-skilled staff are 
not al"ailable for promotion. . 

There is no direct recruitment to semi-skilled categories, all 
vacancies in the semi-skillea categories being filled by promotion 
of unskilled employees. 
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~ n . direct t ~nt is made to Ikilled ~ o i  prefer-
e.ace 1B glven to Apprentices trained in the Railway Workshops 
UDder the Apprentices Act for the various trades. Candidates from 
U.Ts. and I.T.Is. who compete when direct recruitment is made for 
sIdlled categories, are also given due consideration. 

{Ministry of Railways (Railway Board) O.M. No. 78E(SCT) 15/10, 

dated 30-9-1978) 

Reeommendation (81. No. 13, Para 86) 

The Committee would also like the Railway Service ComIllfa. 
Ilion, Calcutta and the other recruitment authorities in the South 
Bastern Railway Workshops to furn.i.sh to the Employment Ex-
changes the precise reasons for rejection of Scheduled Caste and 
Scheduled Tribe candidates sponsored by them to fill the reserved 
p»sts for their future guidance and to enable them to gear up their 
own machinery to sponsor the right type of candidates in future. 

Reply of Government 

Recruitment to Class III railway services is underlaken by the 
Bailway Service Commissions. The vacancies are advertised in 
the newspapers having wide circulation and copies of Employment 
Notices are sent to the regional/local Employment Exchanges, asao-
elations representing Scheduled Castes and Scheduled Tribes, 
Principals of all Colleges and Technical Training Institutions in the 
Rgion served by the Commission. A copy of the notice is also 
endorsed to the Director General, Employment " Training who hu 
.n-India jurisdiction. 

All the intending candidates, including those receiving inti-
_tion through the Employment Exchanges have to apply on the 
prescribed form. It would not be practicable for the RaiJway 
Service Commissions to send advices of rejection. The selection 
made by the Service CommiSSions may be fully accepted without 
1heir having to account for rejections. 

As regards recruitment to Class IV services, including workshop 
staff where the Railways are in a position to identify the candi-
dates sponsored by the Employment Exchanges. the Railway Ad-
ministrations are being asked to advise the Employment Exchanges 
the reasons  for rejection, wherever done of the candidates. recom-

mended by them. 
I 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT) 15/10, 
dated 30-9-1978) 
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Beco ..... do. (81. No. 17, Par. 15) 

The Committee also suggest that the concessions/relaxations 
available for Scheduled Castes and Scheduled Tribe. should be-
clearly mentioned in the advertisements, so that such of the h~  

duled Caste and Scheduled Tribe n i ~t , as become eligible be-. 
cause of these concessions could also apply. 

Reply of Government 

The following relaxations/concessions are allowed in favaur ot" 
Scheduled Caste/Scheduled Tribe candidates in recruifment through-
the Railway Service Commissions: - . 

(1) Maximum age limit is relaxed by five years in the case-
of candidates belonging to ~h  Castes and Sche..· 
duled Tribes. 

(2) Cost of application forms is 1/4th in the case of Sche--
duled Caste and Scheduled Tribe candidates. 

(3) Free railway lInd Class passes are issued to h ~~ 

Caste/Scheduled Tribe candidates when called for writ-
ten test/interview. 

(4) No minimum qualifying marks are prescn"bed. for Sche-
duled Caste/Tribe candidates appearing for interview inl 
connection with recruitment to popular categories. 

(5) Reserved community candidates are offered. appointment 
in any of the divisions where the vacancIes exist if such: 
vacancies do not exist in the divisions of \heir choice. 

(6) Candidates belonging to Scheduled Castes/Schedulecl 
Tribes who fail to qualify the apprenticeship are given 
another chance with ti ~n  and a third chance without 
stipend. If these candidates still fail to qualify. they are' 
offered alternative employment in Class III where there 
. are shortfalls in the !'eserved quota. 

(7) The Scheduled Caste/Tribe candidates who fail in the· 
medical examination are considered for alternative cate-
gory for which they are medically fit ~  where there-

is defiCiency of their quota. 

('8) Physical standards have been relaxed in the case of 
Scheduled Caste/Scheduled Tribe candidates for appoint-· 
ment as Rakshaks/Sub-Inspecwrs on Railways. 
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The relaxations as mentioned at items ], 2 &: 1I are indicated in 
the advertisements that issued for recruitment. In addition, 
wherever relaxation is allowed in recruitment to certain technical 
categories for which experience has been prescribed as a qualiftca-
tion the extent pf relaxation in favour of Scheduled Castes/Sche-
duled Tribes is also mentioned in the advertisements. The other 
concessiO'ns referred to above, by their very nature have no bearing 
on the eligibility of Scheduled Caste/Scheduled Tribe candidates and 
these have been provided for the guidance of recruiting authorities, 
in order to enable them to recruit Scheduled CasteJScheduled Tribe 
candidates to fill the reserved quota. In the circumstailces, it will be 
appreciated that it will not be 'necessary to mention the other re,laxa-
tions in the advertisements. 

[Ministry of Railways (Rai.lway Board) O.M. No. 78E (SeT) 
15/10, dated 3Q..9-1978] 

Comments of  the Committee 

The Committee desire that relaxation at 81. Nos. 3 and 7 may also 
be indicated in the recruitment advertisements, 

Recommendation (SI. No. ZI, Para M) 

The Committee note that under the Apprentices Act, 1961 it is 
obligatory on all employers in the specified industries to engage ap-
prentices :in accordance with the prescribed ratio in the designated 
trades. ReservatiO'llS for Scheduled Castes and Scheduled Tribes 
have also been provided in the Rules framed under the Apprentices 
(Amendment) Act, 1973. The Committee hope that, in future, all 
training places in the designated trades in the Railways, particularly 
in the Railway Workshops, will be filled up and Scheduled Caste and 
Scheduled Tribe candidates will be given their due representation in 

accordance with the quota reserved tor them. 

Reply of Government 

h~ Apprentices Act 1961 as amended in 1973 provides for statutory 
reservations for Scheduled Caste/Scheduled Tribe candidates. The 
Railway Administrations have accordingly been reserving training 
places for Scheduled Caste/Scheduled Tribe candidates. The number 
of Scheduled Caste candidates recruited conforms to the quota re-
served for them. The number of Scheduled Tribe candidates rec-

ruited is about 50 per cent of the quota reserved. for th~  The 
shortfall is due to non-availability of Scheduled Tribe candidates for 

appointment as apprentices. 
[Ministry of Railways (Railway Board) O.M. No. 78E (SCT) 

15/10, dated 30-9-11n8] 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF wmCH 
REPlJES OF GOVERNMENT HAVE NOT BEEN ACCEPrED 
BY COMMI'M'EE AND WHICH REQUIRE REITERATION . . 

Recommendation (81. No. 4, Para 19) 

The Committee would also like the Liaison Officers, Personnel 
OtBce.'8 and other concerned persons responsible for maintaining the 
rosteJ: .. in the South Eastern Railway Workshops to undergo a re-
fresher course for the proper maintenance of rosters and for that pur-
pose utilize the services of the Commissioner for Scheduled Castes 
and SCheduled Tribes who have agreed. before the Committee to 
arran.ge such a refresher course for the Liaison Officers. 

Reply of Government 

'n.e Chief Personnel Officer of the South Eastern Railway func-
tions as the Liaison Officer for the Railway as a whole in regard to 
implementation of the reservation rules for Scheduled CasteslSche-
duled. Tribes. He is assisted in the discharge of his functions by the 
office,:s of the Personnel Branch at ap»ropriate level. '!'he functions 
of th ~ officers are; (i) to ensure compliance by the appointing 
auth( tities of the orders and instructions pertaining to reservation 
for &cheduled Castes/Scheduled Tribes; (ii) ensure preparation and 
subm.ission by the various units of the data relating to recruitment 
and promotion of Scheduled Castes/Scheduled Tribes; and (iii) 
periodical check of rosters. 

On the South Eastern Railway, a special cell under the charge of 
a Sr Personnel Officer functions at the Headquarters of the Railway, 
exclusively to monitor the implementation of the reservation rules, to 
deal with grievances of S'Cheduled Caste/Scheduled Tribe employees. 
In addit ion, spec'a] cells have been opened in each Division and also 
in the Workshop at Kharagpur under the charge of an Asstt. Person-
nel Oft\cer. The LiaiSO'n Officer functions for the Railway as a whole 
and he is assisted by other officer.c; in the discharge of his functions. 
What kd needed is an effective utilisation of the machinery available 
at the disposal of the Liaison Officer for carrying out periodical 
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cheeks etc., covering all tmits an the Railway. Apart from Kharag-
pur, the other Workshops on the South Eastern Railway ve located at Motibagh, Raipur and at StIli. 'nle Workshop at Sint is a Civil Engineering Workshop. 

The total number of staff in nan-gazetted categories in these Shops is as under:-

Raipur 
Nagpur 
Sin! 

CluB III ---
933 
723 
374 

576 
411 
560 

The total strength of stafl' being small in these Workshops, the work of watching implementation of the reservation rules in these units can be looked after by the special cell in the Headquarters 
office. The Railway have been advised accordingly. 

[Ministry of Railways (Railway Board) O.M. No. 78E (SCT) 
15/10, dated 3()..9-1978) 

Comments of the Committee 
Please see Chapter I, Para No. 1.4-

Recommendation (81. No.5, Para 28) 

The Committee regret to note that the percentage of Scheduled 
Caste and Scheduled Tribe employees in the South Eastern Railway Workshops even after the Crash Programme for the recruitment of 
Scheduled Castes and Scheduled Tribes in November, 1975 is dis-appointing. As on 1--6-1976, the per centage of Scheduled Castes and Scheduled Tribes;n Class III is 7.73 and 2.19 respectively as against 14 per cent for Scheduled Castes and 15 per cent for Scheduled Tribes. In Kharagpur Workshops, the percentage of Scheduled Castes in Class III (technical) is 5.6 and that of SCheduled Tribe 3.5. In Class III (non-technical), it is 10.3 per cent and 2.2 % respectively. In class IV, both technical and non-technical their percentage is far from 
satisfactory . 

Reply of Government 

Out of a total of 10,395 Class III emplOj-ees in all the workshops of South Eastern Railwav as on 1-6-1976, 8,365 employees were on the rolls of Kharagpur Workshop alone. Over 7,500 of these em-
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ployees in the R.haragpur Workshop belonged to technical ca.tegories 
and the rest to the non-technical categories in Class III services. The 
representatiO'll of Scheduled Castes in the technical categories was 
5.6 per cent and in the non-technical categories, 10.3 per cent. In the 
case of Scheduled Tribes, it was 3.5 per cent ill the technical categor-
ies and 2.2 per cent in the non-technical categories. These figures 
would illustratE: that the deficiency in the case of Scheduled Castes 
has been mostly in the technical categories which is chiefly due to 
the fact that the Scheduled Caste candidates with the requisite techni-
cal requirement/qualification were not available Similar is the case 
with regard to the representation of Scheduled Tribes. 

As regards the observation that a number of posts which in the 
ordinary course should have been reserved and provided to Scheduled 
Castes/Scheduled Tribes, but seem to have been filled by general 
candidates, the position is that where Scheduled Caste/Scheduled 
Tribe candidates are not available, the reserved vacancies are filled 
after dereservation. Such dereservation is permissible. The vacanc-
ies,so dereserved are ~  forward to subsequent years. 

Special Cells were set up on all the Zonal Railways in the latter 
half of 1973 under the charge of Sr. Personnel Officers to look after 
the work relating to intake of Scheduled Castes and Scheduled Tribes 
and it is only after the formation of such Cells tha.t ~ i  atten-
tiO'll could be paid to this work. The work in this regard is constant-
ly watched and appropriate measures will be taken to bring up the 
representation of Scheduled CastesJScheduled Tribes. 

[Ministry of Railways (Railway Board) O.M. No. 78E (S'CT) 
15/10, dated 30-9-1978] 

Comments of the Committee 

Please see Chapter I, Para 1.7. 

Recommendation (SI. No.6, Para 27) 

The Committee are constrained to observe that even after such a 
long time during which the reservation orders have been in existence, 
the representation of Scheduled Castes and Scheduled Tribes in the 
South Eastern Railway Workshops, especially of Scheduled Tribes, is 
not satisfactory. In the view of the Committee, a number of post!! 
Which in the ordinary course should have been reserved and gone to 
the Scheduled Saste" and Scheduled Tribes seems to have been filled 
by general candidates thus depriving a large number of Scheduled 
Castes anc:J Scheduled Tribes of their due share in the services. 
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Re,ly of Government 

Same remarks as against item No. 50. 

Reeommendation (SI. No. I, Par. 61) 

The Committee are unhappy to be informed about the working 
conditions of the Railway Service Commission, Calcutta. The 
Commission have no powers to relax the minimum educationaJ 
qualifications prescribed for the posts in favour of Scheduled. Castes 
and Scheduled Tribes. There are no separate minimum i ~ 

ing marks either for the written test or in the interview for Sche-
duled Castes and Scheduled Tribe candidates. The Commission 
conducts written tests and interviews and draws up a panel strict-
ly according to merit. The Commission could not advertise the 
vacancies notified to the Commission immediately and the vacan-
cies notified to the Commission have increased manifold during the 
last few years and it has become extremely difficult for the Com· 
mission to deal with all such vacancies in time. The Commisaio.n 
is facing difficulty in having the examination papers set and get the 
answer books evaluated as the remuneration for these jobs is very 
low and the experts do not come forward to accept these jobs. In 
many cases, it has taken two years by the Commission to pro-
duce panels of selected candidates. Bulk of the direct recruitments 
made during the years 1973-74,  1974-75,  1975-76, have been made 
overlooking the role of the Employment Exchanges wbich are 
better eqUipped to sponsor Scheduled Caste and Scheduled Tribe 

candidates. 

The Committee are extremely n~  about the working of 
the Railway Service Commission, Calcutta, which is an executive 
agency working directly under the Administrative control of the 
Ministry of Railways (Railway Board). The committee feel that 
a change in the working conditions of Railway Service o i ~ 
sion is long overdue. The Committee, therefore, recommend that 
the Ministry of Railways (Railway Board) should go into the 
powers, functions and working conditions of the Railway Service 
Commission and suggest suitable measures necessary for its eftlcient 

functioning. 

Reply of Government 

The Committee have expressed their unhappiness about the 
working of the Railway Service Commission, Calcutta probably 
keeping in view the delays that had taken place in the recruitment 
work. The Committee have also expressed the feeling that • 
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change in the working . conditions of the Commission was long 
overdue and the Ministry might look into the powers, functions 
and working conditions of the Railway Service Commission, Cal· 
cutta and suggest suitable measures for its efftcient functioning. 

The Railway Service Commissbn at Calcutta functions on the 
same lines as the other Railway Service Commissions and the 
powers delegated to the Commission at CalC'Utta are the same as 
those delegated to the other Commissions. The Ministry had also 
received complaints in the past about delays on the part of the 
Service Commission at Calcutta. The Commission has since been 
reorganised by effecting changes in the incumbents of the posts of 
Chairman andJlember-Secretary and there has been noticeable 
improvement in the functioning of the Commission. 

[Ministry of Railways (Railway Board) O.M. No. 78E (SCT) 15/10. 
dated 30-9-1978] 

Comments of the COmmittee 

Please see Chapter I, Para 1.10. 

Recommendation (Sl. No. 19, Para 84) 

The Committee regret to note that a large number of vacanciea 
reserved for Scheduled Castes and Scheduled Tribes in Class III 
and IV have been carried forward and consequently de-reserved by 
the South Eastern Railway Workshops, Kharagpur during the years 
1973, 1974 and 1975 as a matter of course without following the 
prescribed procedure in this regard. The Committee, would there. 
fore, stress that before a reserved vacancy is carried forward and 
de-reserved, the procedure as laid down in the 'Brochure on re-
servation for Scheduled Castes and Scheduled Tribes in Railway 
Service', should be meticulously followed. 

Reply of Government 

With effect from January, 1978, based on the decision of the 
Department of Personnel & Administrative Reforms, Ministry of 
Home Affairs proposals for dereservation of reserved vacancies 
except those relating to operating and technical • categories, are 
referred to that Department for its prior concurrence. A copy of 
the proposal is also Simultaneously forwarded to the Commissioner 
for Scheduled Castes/Scheduled Tribes. Proposals for dereserva· 
tion are meticulously examined and only where the dereservation 
is considered inescapable, the proposals is processed. 



25 

The functions of the Railways involve operation of trains, main-
tenance Of Permanent Way and Signalling equipment and rolling 
stock. In the context of the emphasis on speed of operation, sat.ty 
of passengers and goods and implementation ot pIan projects eel 
other schemes. there is utmost need to fill vacancies expeditiously 
in the operating and technical categories. The Department of Per-
sonnel and Administrative Reforms, have therefore, agreed to the 
General Managers of the Zonal Railways continuing to exercise the 
authority to dereserve reserved vacancies in the technical and 
operating categories in non-gazetted Railway services. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT) 15/10, 
dated 30-9-1978] 

Comments of the Committee 

Please see Chapter I, Para 1.13. 

Recommendation (SI. No. 20, Para 85) 

The Committee would also stress that all proposals for de· 
reservation in all non-gazetted categories, whether they are techni-
cal or otherwise, as suggested by the Cabinet Secretariat (Depart-
ment of Personnel and Administrative Reforms) should have the 
prior approval of the Ministry of Railways (Railway Board). The 
Committee wili like to be a·pprised of the decision taken by the 
Government in this regard. 

Reply of Government 

Same remarks as for item No. ]9. 

Recommendation (SI. No. 22, Para 1M) 

The Committee regret to note that there is no reservation for 
Scheduled Castes and Scheduled Tribes for the award of petty con-
tracts by the South Eastern Railway and that the percentage of 
Scheduled Caste and Scheduled Tribe commission vendors is q"J..ite 
low in spite of the fact that, as stated by the Ministry of i ~ , 
preference is given to Scheduled Caste and Scheduled Tribe 
persons in this regard and that in regard to allotment of booksta1l1, 

it is negligible. 

The Committee are sanguin that there is no dearth of Sche-
duled Caste and Scheduled Tribe persons for undertaking these 
jobs provided suitable opportunity is offered to them. The Com-
mittee, therefore, are of the opinioll that reservations for Scheduled 
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Castes and Scheduled Tribes in the award of catering and vending 
contracts, book-stalls and other petty contracts on the South Eastern 
Railway as also other Railways, equivalent to the percentages of 
\'rtlervations in force for them in the Railway Services, shO'Uld be 
provided. 

Reply of Government 

The extant policy of the Government provides for Scheduled 
Caste and Scheduled Tribe candidates being given preference" in 
the award of catering/vending contracts on the Railways. In the 
allotment of small catering/vending contracts up to half a unit, 
Scheduled Castes/Scheduled Tribes are given preference and the 
contract is awarded straightaWay to them if they are found capable 
of doing the work satisfactorily. 

In the case of contracts, bigger than half a unit, they get pre· 
ference for the award of such contracts, if they are found equal to 
other applicants in competence to manage satisfactorily. 

As regards allotment of bookstalls on the Railways, as per the 
policy prescribed all fresh future allotment of bookstalls are re-
served exclusively for unemploYed Graduates, their co-operative/ 
Associations/partnerships and the ,",o-operatives of actual workers/ 
vendors attached to bookstalls at" the Railway Stations. 

The basic consideration in awarding catering/vending and book-
stall contracts is to provide satisfactory service to the passengers. 
It is, therefore, necessary that the candidates should have i it~ 

experience, financial stability etc. Against this backward it will 
not be possible to reserve any percentage of the cOI,ltracts in favour 
of any particular community. 

[Ministry of Railways (Railway Board) O.M. No. 78E(SCT) IS/I/), 
dated ~~ 7  

Comments of the Committee 

Please see Chapter I, Para 1.16. 

Recommendation (SI. No. 23, Para 106) 

The Committee would also like the Ministry of Railways 
(Railway Board) to examine the feasibility of exempting the Sche-
duled Caste and Scheduled Tribe applicants from depos.iting the 
security money fixed for tenders. 
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~  Committee would also like the Ministry of Railways to 
~ t  a Scheduled. Caste/Schedi11ed Tribe Officer in the Com-
mittee appointed to scrutinise the applications received by South 
Eastern Railway for the award of contracts. 

Reply of Government 

The security money from the catering/vending and bookstall 
conF.actors is absolutely r.ecessary to ensure a proper control on the 
contractors and prevent them from indulgiIlg in breach 01 the 
provisions of the agreements, supply of adulterated and/or sub-
btandard food etc. In the case of bookstall contractors also. the 
security money plays a yital role ior proper functioning of the 
stalls. Since the financial stability of the contractor is one Of the 
essential criteria for ensuring improved and complaintfree aervice 
to the passengers the amount of se<.!'Urity deposit, which CODltitUtea 
a small fraction of the total investment of the contractor, 11 not 
considered to be a great hurdle even for the members of the Srhe-

duled Castes/Tribes. 

All applications for the catering/vendinfl contracts as well u 
the bookstall contracts are screened. by a Committee of concerned 
ofticer& both at the Divisional as well as the headquarters levell. 
If the concerned officers happen to De members of the Scheduled 
Castes/Scheduled Tribes, they automatkally come in the Screen-
ing Committee.  Moreover these Committees are only recommen-
datory and submit their recommendations to the competent 
authority who finally examines the recommendations of the ScreeD-

~ ing Committee and allot the contracts to a suitable candidate aD 
.. merit. Inclusion of an officer belonging tu Scheduled Castea/'l'ribel 
from other departments in the Screening Committees is neither 

feall1ble nor necessary. 

v, [Ministry of Railways (Railway Board) O.M. No. 78E(SCT) 11/10, 
dated 30-9-19'78] 

Comments of tbe Committee 

Please see Chapter I, Para 1.19 



CHAPT&K V 

RECOMMENDATION/OBSERVATION IN REsPECT OF'WRCH 
FINAL REPLY OF GOVERNMENT HAS NOT BEEN' ACCEPTED 

Recommendation (SI. No.7, Para 28) 

The Committee are also distreSl;ed to note that shortfalls in tlie' 
placement of Scheduled Castes and Scheduled Tribes in the SO".1tb 
Eastern Railway Workshops was not taken note of by the MiniStry 
of Railways (Railway Board) between 1955-1975: It was only tb 
November, 1975 that a special drive was launched by the Ministri 
of Railways (Railway Board) for the recruitment of Scheduled 
Castes and Scheduled Tribes in the Railways. The Committee 
would like to be apprised of the results achieved by the' speCial 
drive launched by the Ministry of Railways (Railway Board) to 
w.ipe out the h~t  in the services of the South Eastern Railway' 
Workshops. The Committee hope that the assurance, given by the 
representative of the Ministry of Railways (Railway Board) ~ 

the course of evidence before them, for making good the shortfalla 
during the period of next three months, has since been i t ~ ~  

Reply of Government 

The results achieved during the period of the special eJrlve .' 
the Workshops of the South Eastern Railway will be advised to 
the Committee. 

[Ministry of Railways (Railway Board) OlL No. '78E{SCT) 1&/1e), 
dated 30-Q..Un81· 

April 3, 1979. 

Chaitra 13, 1901 (Saka). 

RAMDHAN, 

Committee on the Welf(Jffe' of ScheciUled 
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APPENDIX 

(Vith Introduction) 

Aaalyal. of the .action taken by the Government on the recommendatiolll 
contained In the Fifth Report (Sixth Lok Sabha) of the Committee 011 the Welfare 
of Scheduled Castes and Scheduled Tribes. 

I. Total number of recommendations 

II. Recommendations/Observations 'hat have been accepted by 
Government [Vid' Recommendations at SI. NOI'. 8 (Para 60), 
10 (Para 63), 14(Para 67), 15(Para 68). 16(Para ,.). 
and 18(Para 76)]: 

Number 

Percentage to total 

IlL RecommendationalObiervationa which the o itt~ do not 
desire to pursue in view of the Government'. replies [Vii, 
Recommendations at 81. Nos. I (Para 15), ~  16), 
3(Para 18), II (Para 64), 112 (Para 65), 13 (Para 66), 17 
(Para 75) and 121 (Para 94»): 

Number -' 
Percentage to total 

IV. Recommendatioru in re-peet of which replies of Government have 
not been accepted by the Committl!C and which require reitera-
tion [VitU Recomm''I1dationa at 81. Nos. 4 (Para 19), S I: 6 
(Para 116 I: 127),9 (Para 61),19 &: 120 (ParaS. I: 8S), 1211 
(Para 104) and 113 (Para lOG»): 

.... 

Number 

Percentage to total 

Recommcndation/Oblervation in respect of which final reply of 
Government has not been received [Vith RecommendatiOlll 
at 81. No. 7(Para ~  

Number 

Percent&sw to total 
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II, 

6 

8 

'7 

8 

34'78 

4'34 
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